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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

OA No. 193 of 2024

IN THE MATTER OF:

Madan Mohan Rout Applicant

-Versus-

i
44
sn )-.5:rc
<{ lJa5F6\C(,

Nilakantheswar Dev and C)rs Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF

OF RESpONDENT No.4S[,,tt, ^6e 
lLhar Q; "

Nola(y Govt. ot lno

I, Sri Siddharth Shankar Swain, aged about 34 years, S/o

Subash Chandra Swain, at present working as Collector, Puri

AI/PO: Puri, DisrPuri, do hereby solemnly affirm and state as

follows:-

L That, I am the Respondent No. 4 in the present O.A. and well

acquainted with the facts of the O.A. and competent to swear this

affidavit.
>4--Lv-slr*

2. That, the present affidavit is being filed in compliance of the

order dated 06.02.2025 passed by this Hon'ble Tribunal.

, That, in pursuant to the order dated 06.02.2025 passed by the

Hon'ble NGT,Eastern Zone Bench, the respondent No.4 underri \t-
'{,.
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letter No.587 dated20.02.2025 requested the Block Development

Officer, Sadar, Puri to submit the compliance report on the

proposed remedial measures to be taken by the 25th day of every

months positively for filing of compliance affidavit.

Copy of the letter No.587 dated 20.02.2025 is

filed herewith as ANNEXURE-D/4.

4. That, as per the kind direction of the Hon'ble Tribunal vide order

dated 06.02.2025, the Block Development Officer, Puri Sadar

Block has submitted his monthly action taken report vide his

letter No. 1442 dated 06.03.2025.

Copy of the letter No. 1442 dtd. 06.03.2025

of the Block Development Officer, Sadar,

Block is annexed herewith marked as

ANNEXURE-E/4.

5. The report of the Block Development Officer, Puri Sadar Block

reveals as follows-:

i) A meeting was convened by the B.D.O. Puri Sadar, Block

ii)

with the Trustees of Sri Nilakantheswar Dev, PRI

members, Local gentries etc. regarding the "Chandan

Pokhari" of Gopinathpur.

The Periphery cleaning and site clearance has been started

by the Gopinathpur Grama Panchayat. The copy of the

Photograph regarding Periphery cleaning and site
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clearance of Chandan Pokhari is attached to the report of
the B.D.O. Puri Sadar, Block may kindly be referred to.

iii) The Tahsildar, Puri has initiated the process of
enforcement to stop waste water drainage by Households

and Commercial Establishments around the Chandan

Pokhari by issuing notice to the identified persons.

Copy of the notices issued to the different

households vide letter No. 2367 dtd.

06.03.2025 to 2374 dtd. 06.03.2025 are

annexed herewith marked as ANNEXURE-

F/4 Series.

That, necessary permission for execution of works like

construction of guard wall, construction of steps, outlet drainage

channel and culvert for discharge to Musa River has been sought

from the Sub-Collector-cum- Interim Trustee Sri Nilakantheswar

Dev Trust by the B.D.O., Puri Sadar Block vide his letter No.

696 dtd. t2.02.2025.

Copy of the letter No. 696 dtd. 12.02.2025 of

the B.D.O. Puri Sadar, Block is annexed

herewith marked as ANNEXURf,,-GI4.

7. That, the Block Development officer, Puri Sadar Block has

o subm itted the monthly action taken report for the month of

h,2025 vide his lefter No. 2l44lGP dtd.29.03.2025 along,rii
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with the copy of the meeting proceedings held on 27.03.2025

under the Chairmanship of the Sub-Collector, Puri and the

photographs of the pond. It is revealed from the meeting

proceeding that, a field visit was conducted by the Sub-Collector,

Puri, Block Development Officer, Puri Sadar Block, Tahasildar,

Puri, Sadar and Revenue Inspector, Biraharekrushnapur on

27.03.2025 on presence of the petitioner Madan Mohan Rout and

local gentries. It was observed that cleaning of Chandanpokhari

has been taken up by Gopinathpur Gram Panchayat under Puri

Sadar Block by removing the water weeds, water hyacinth and

Sludge as per the decision taken earlier.

That, further physical inspection of the boundary of the pond, it

was found that, though the total area of the pond as per the

Revenue records is Ac. 0.97 dec which comes to 42.253 Sq.Ft

approximately under "Jalasaya" Kisam. However, upon eye

estimation the present area of the pond appears to be less than

that of the recorded area with encroachments along the

embankment. The exact extent of which shall be determined after

a through demarcation of the plot. It is a settled proposition of

law that no construction shall be carried out on "Jalasaya" kisam

land. Keeping in view of the burden of workload because closure

of the financial year, the Tahasildar, Puri is directed to conduct a

thorough demarcation and determine the exact extent of

encroachment and the type of encroachment soon after the end of

. Irlarch, 2025.
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9 That, it has further come to the notice that those persons around

the adjouming area of the pond have constructed structures and

have also rented out those structures to various shops and

commercial establishments. It was observed that garbage is being

dumped into the pond and domestic wastewater is being

discharged into the pond. The team led by Sub-Collector, Puri

sternly warned the residents and the shop owners in the

adjouming area of the pond not to tlrow any garbage into the

pond or discharge of domestic wastewater into the pond. On

inquiry and interacting with them, it was ascertained that the

occupants were constructing structures, occupying and renting

out properties for both residential and commercial purposes by

illegally possessing the property of the deity. Further, it is trite

law that Deities are juristic persons with perpetual minority and

the encroachers need to be evicted. But, as the property belongs

to the deity and is not Govemment property, the Tahasildar is not

empowered to initiate encroachment cases for eventual eviction

of the occupants under the provisions of O.P.L.E. Act, 1972 md

it is therefore decided to move a request letter to the

Commissioner of Endowment, Odisha for taking necessary

action as per the provisions of Hindu Religious Endowment Act.

I
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10. That, regarding outlet for discharge ofwater out ofthe Chandan

Pokhari, it was observed that on four sides, there are age old

structures (residential and commercial) and after thorough

)' idemarcation, technical evaluation and handover of the properties
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of deities to the interim Trust Board, action as deemed proper

and as per technical feasibility, will be taken for discharge ofthe

excess water during rainy season. It has also been decided to

move the Commissioner of Endowments with a request to take

necessary steps (as per Section 25 and 68 of the Orissa Hindu

Religious Endowment Act, 195 l) for handing over of possession

of the properties of the Deities to the Interim Trustee and the

Interim Trustee Board constituted vide Order No. 8259 (3) dated

21.09.2024 of the office of the Commissioner of Endowments,

Odisha, Bhubaneswar.

ll.That, presently the cleaning ofthe pond is being done by the

B.D.O. Puri Sadar out of the Gram Panchayat Fund. But keeping

in view the fund constraint it has been decided that the interim

trust board should move a request proposal to the Commissioner

of Endowments for allowing the interim trust board to incur

expenses from the fund ofthe deity for distillation ofthe pond as

well as for construction of lined embankment around the pond in

order to comply the order of the Hon'ble N.G.T.

Copy of the letter No. 21441G.P. dtd.

29.03.2025 along with the copy of the

photographs of the pond and copy of the

meeting proceedings are annexed here with

marked as ANNEXURE-H/4 Series.
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12. That the deponent craves leave of this Hon'ble Tribunal to file

further affidavit if so necessary.

13. That the facts stated in this compliance affidavit are true to the

best ofmy knowledge and based on official records.

Identified by

.o l,l
,af,

te

+,idfu.,\l^'b twat^'

voca DEPONENT
oq.tEcto& PuSr

VERIFICATION

I, Sri Siddharth Shankar Swain, aged about 34 years, S/o Subash

Chandra Swain, at present working as Collector, Puri do hereby

solemnly affirm and verifu the contents of paragraph are true to

my knowledge and that I have not suppress any material facts. I

sign this verification at my office on 02nd April,2025.

Puri AaAhsr1l1. I V,/'6e

Dt.02.04.2025 VERIFICANT_.
cq.l.EcT0& PUf,l

CERTIFICATE

Due to non-availability of cartridge papers white thick papers
used.
Puri
tx.02.04.2025

SL. No. PARTHA SARATHI NAYA , AGA

D,,",+ o. E.No.O- I 076/2003,MO8-9437 27 7 0 43

E.Mail-advparthaohc@gmail.comN
J ) Soleinnly Afhrms Sigr d

trris.
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, OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, PURI
(JUDICIAL SECTION)

rt (E.mail I.D- udicia uri2023 mail.com

ffi
.l

Letter No. !'Qd /Judl dt.L0-o9-19
To,

The Block Development Officer,
Puri Sadar Block, Puri.

iir,,,

Ei;
h'

Sub:- o.A. No. 193 of 2o24rEZ fired by Madan Mohan Rout -vrs-
Nilakantheswar Dev & Others.

Sir,

In inviting reference to the subject cited above, I am to encrose

here ,with the copy of the leuer No. 71 14 (wE) dtd. 12.02.2025 0f sri partha

Sarathi Nayak, Addl. Government Advocate, along with the copy of the order of
the Hon'ble N.G.T. dated 06.02.2025 and request you to please submit the

compliance report on the proposed remedial measures to be taken by the 25th

day of every months positively for filing of counter affidavit by the collector,

Puri during the first week of every month.

Further, you are also requested to submit up-to-date compliance

report by 25h day of March,2025 positively for filing of compliance affidavit by

$llr
the Collector, Puri before the National Green Tribunal as directed by the

Hon'ble N.G.T as the case has been adjourned to 04.04.2025.

This may please be treated as Extremelv Ursent.

Yours

rT
llv,

Addl. District.Magis

/Judt.Dtd. &0-6,e-ag

Ic{m
Memo No. fes

lil Copy along with enclosure forwarded to the Chief Development

Officer-cum-E .O. Zilla Parisada, Puri for information and necessary action.

Tr.. c "p1 Artt-rtr2l

Depuly Co (Io',
**'*.*,f
n*v

.tttlldal, Collectorrte pr ri:

Addl. District Magist
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'{MemoNo. 5g\ /Judl.Dtd. 99 49'2{
Copy along with enclosure forwarded to the Sub-Collector, Puri for

inforrnation and necessary action. He being the Member of interim Trusty

[i'

r

Board of the Deity Sri Gopinath Dev & others is requested to intimate

Tahasildar, Puri to take enforcement Activities around the Chandan Pokhari at

Gopinathpur who are polluting it and to submit action taken report within 3

days for filing compliance affidavit by the Collector,Puri before NGT (EZ)

kolkqta.

ffir rl
Addl. District Magis

/Judl. Dtd. &b -oe '&9
urt

Memo No. 510

ffil

Copy forwarded to the Tahasildar, Puri for information and

necessary action. He is requested to take the Enforcement Activities around the

Chandan Pokhari at Gopinathpur in consultation with Sub-Collector,Puri ,

BDd, puri Sadar and IIC, puri Sadar and furnish action taken report to this

office.

rL
Addl. District Magist

Me-o xo. [i I /Judl. Dttl. {0 -o A'Ag

Copy forwarded to the Advocate General, Odisha, Cuttack for

infor]rnation and necessary action with reference to his letter No. 7114(WE) dtd.

12.02.2025

IL

lru-C .ory Arta.tet_

I

ffirl
. Deputy ecto,,

tudirial. Crl a.. ^,:,+- o,I r,f

Addl. District Magls l$
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(
OFFIGE OF THE ADVOCATE GEI{ERAL OOISHA, CUTTACK

l9'2-
r

(r-,w
ut€

r-n nr". ?tl9 D.t d rddar

,o

The Colledor,
Puri

sub o,A, No. 1g3 of 2024/Ez tlled by Nadannohan Rout vrs' Ntlakantheswar Dev & othe6

Sir,

ft is to tntim.te you th/,t, the matur was heard on 06'02'2025 bcfor' HonbE Nadonal

Tribunal, Eastcm Zonc Bench, Kolt<ata and adloumed to 4'4'2025' Tha Hon'blc N'tlonal

filbunatwasdlredec'toyourgcrldofretofilemonthtyadontakcnreport.

\(,
1l

Gt?!,n

Encl:'As above

-T-rt^e Cot'^J

Ptcas.tl@|tthls,ctter,s.a.EEmCly.Jryen(oneanddothenedfutforproper@fipliance

ofo.dcrdated06.02.2025ofHonblcNadonalcrcenTribunal,Eastemzoncfunct,'Kolkata.copy

of oder datcd 06.02.2025 is at?,d.r.d herewttr for lour rcadv rcarence'

Yourc falthfullY,

PARTHA SARATIII NA

AODL GOW, ADV&ATE
MOB NO.9437277(N3

Atu-rtt-d-

t_-\!0p

hildat'(dltdorte Frf
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Itcm No.2 (I(olketa Bcnchl

BDf,'ONE TED IAIIoTAL onE ,tt IRIBuIAL
EAlf,tnr ,zorE EfCf, tlrxD

fifuotrgn nryrlcat He.ring (With Hybrid Optionll

Original Application No. r93l2}2a lHZl

Madanmohan Rout Applicant

vla.

ilrlontcswar Dev & Or!. Rcapondentr

D.tr of hcarinS : 6.02,2025

OOIA& EOl]ltrI II" JUa rct /uu[ ELR, TrAOr, drDtcraf IEDra
EOIPEIDn" AIIrrruIAR T,IRIA, IEERI IElEn,

Applicant: Mr. Afraaz Suhail, Adv. for thc Applicant.

Respondents Mr. Partha Sarathi Nayak, AGA for R-2,3,4,2 & 8.

Mr. Dipenjan choeh, Adv. for R-5.

Nonc for R-l & 6.

ORDER,

l. Vldc ordcr &tcd O5.12.N24, tht! ltiburul dircctcd respondcnt

no.4 to filc afndavit of compliancc.

2. In ooEpliancc thcrco(, afidat,lt dated 03.02.2025 har bccn 6fcd by

rcspondent no.4 in which the pmfrrscd re.merlial measltras to bi tekcn

harrc bccn mentioncd

f r..u Cof"l

3. Learncd Counscl for rcspondcnt no, 4 scck! thrcc months tinc for

flfuU of afidavit rcgarding further compliancc audc.

*tx;*eJ
I

. OGDttW

hildal.col lectorate htr

80



+2
a?

4. Ln vicw of nahrrc of remedial meaaurcs to bc carried out, w€

conslder it approprlatc that monthly. action takcn. rcport bc filcd by

rcspondent no. 4 lo tlut compliancc - Eadc can alao bc propcrly

Boritorcd and appropriatc dlrcctions Qan bc issued,

5. Accordingly, action taken rcpon be filed by rcepondcnt no. 4 in thc

first wcck of April giving all rcleeant dcre;ts rcgarding actiong tAkcn for
compliance with thc orders passed by this Tribunal.

.F
6. List on 04.04.2025 for further considcration,

Anrn Kurnar'Iyaei, JM

a. l"
I

Dr. Arun Ku.urar Vcrma, EM

Fcbruary 066, 2025

ff.*". te3/2o24/Ez

'To*a 6.F'1 o+l's{-4

,DE Cr,l .rt 
^

2

<EiAt

Ju,Ar'r.lal. a--r,t!p.I or .r!:
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OFFICE OF THE PANCHAYAT SAMITI

PURI SADAR,PURI

Anne nztce . L/r{
ete'er etd 6CI1o, q61

) >{
-3..2)

989 oo9
Water Wo rks Road,Puri

752002
-bo ll rl nlc ln

J

o

"I
ori.b

BbckDclc

url al o

e.\,o,LL

I([.
Letter No: lVvlL Date': ob o\

NowH

directed to file

meeting recorded in its Proceedings

<I'uco C-o arla!.t
P{

^vd
^/

t, To,

The Collector, Puri

Sub: Monthly action taken report for the Month of February 2025 regarding

implementation of orders of Hon'ble NGT Dt' 05'12'2024 in OA No' 193 of 2023/EZ

filled by Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others'

on'ble NGT, EZ Vide Order Dated O6'02'2025in 0A No' 193 of 2023/EZhas

a monthly action taken report on the remedial measures suggested in the

Ref: This office Letter No 596 Dt' 12'02'2025 addressed to Sub-Collector-Cum-lnterim

Trustee, Nilakantheswar Dev'

This Office Letter No' 711 Dt' 13'02'2025 addressed to Tahasildar'Puri

Order Dated 06'02'2025 in 0A No' 193 of 2023/EZ of Hon'ble NGT'EZ

This office retter no 4s1 Dt. 2g.01.202s communicating proceedings ol the meetino

regarding implementation of orders of Hon'ble NGT in OA No' 193 of 2023/EZ filled by

Sri Madan Mohan RoutVrs Sri Sri Nilak antheswar Dev and others'

Order Dt 05'12'2024 in 0A No' 193 of 2023/EZ of Hon'ble NGTEZ'

Sir' 
ln inviting reference to the subiect cited above' I am to say that for compliance of

the orders of Hon'ble NGT' EZ Dt 05'12'2024 in OA No' 193 of 2023 /EZ' a meeting was

conducted with the trustees of Sri Nilakantheswar Dev' PRI members' Local gentries etc

around the Chandan Pokhari' Gopinathpur and the proceedings thereof was

communicated to your good office Vide this office Memo No' 452 Dt' 29 '01'2025'

Pg-r/2......'

.dGr
t

De .o ecto.,
lurllrial. Cnllectorate Prr,'

Pud Scdar

82
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ll2ll
ln this regards followrng acion has been taken in the month of February 2025:

1. Periphery Cleaning and site clearance has been started by the Gopinathpur

Gram Panchayat' (Photograph Enclosed as Annexure'A)'

2. Tahasildar, puri has initiated the process of enforcement to stop waste water

drainage by Households and Commercial Establishments around Chandan

Pokhari by issuing notices to the identified persons' (Annexure'B)'

3. Necessary permission for execution of works like construction of guard

wall, construction of steps' outlet drainage channel and culvert for discharge

to Musa River has been sought from the Sri Nilakantheswar Trust alongwith

/

.(Annexure-C).

This is for your kind information and necessary acho n.

BI e t Ofihcer

ftrrl Sador

naemoNo. lWl Dt' 6blql'tY 
^nr -l

Copy forwarded to Sarpanch/PEo' Gopinathpur GP for information and n cessarY achon'

ry?,rI
cer

MemoNo. ({hr4 ,r. ruloll.'"{
i"pviotr".a.d to The Tahasildar' Puri for in

Arri Sadar

formation and necessarY action'

Block
. t Sloct

Memo No. lYu\i il. 6vlb\ anV

i"rri"r*r.u"d to The sub-collector' Puri-cum-lnterim Trustee'

Endowment lnspector'Puri tbr information and necessary acdon'

fficer
lopmcat Olfica

*i(lf;:f,ifr,n.'war Dev/

,lt I m cer
h *uloptnealQttlclt

Pl,,rl S.aet

trclr-t c"P_l dt""{-'l

Deputy Coll o.
. htdirlal, Collectorate prrr.

** * * *,i * * i' *:i * * * * * * * * * 
* * *
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@
OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT OATED 13.11.2024 EY THE HOTf BTE SUPREME COURT OF

|NDIA UNDER tr:i oRlGlNAt rt RlgDlgnON lN wRlr Psr[rloN (€lvlt) No' 29512072,

wRlr PETtnoN (CRlMlNAL) t{o, 162/2022 AND WRIT PETITION (ClvtLl No. t2812022

LetterNo.r36+ t aarr* O6' o l' 2029

Madam/Sir,

eaoe qOQ 6 - eoqglee fl - qfi, 6I - 6€dl

Eelow are the details of the violaHon done by you -

1. Nature of the Violatlon - (House / Shop / wall / fihers ) -
o glscharse and Dumolnr of Waste to Chandan Pokhari'

Goolnathour GP

2, Detalls of the violation -

Form of vlolatlon

waste discharge
& dumPing

3. Documents to be veriffed -
Coov of Govemment Land Records (ROR) or Reqistered Sale

Dqed or Alw suooortins documents

4. Date & Tlme of Hearing -
14 120,25 lFrldavl et'U:304M

a

a

5, Place of Hearing / Designated Authority for Hearlng -
o Tah sll Office . Puri / Tahaslldar. Puri

Therefore, you are requested to take nece$ary step

dumping of waste lnto Chandan Pokhari, Goplnothpur GP'

to be pr$ent at the said date, time and place in pe

authorized r€pre3entatlve for a hearing along with requ

which necessary Preventive action shall be taken as per law'

--lr(-"p c", r"a

,xrr

s for not discharging or

You are also requested

rson or through your

ired documents failing

lo3
TahasildI 6

P

D

Deputy Coll o'

(hata No.Plot No.Mouta

126376
6s6eEgQsoo

enoelEe

hrdirial, Collectorate 9ttf

af\er[ Q

8tocft
Puri d..dar

Otffccr

0
dlt un

Ito)5
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER.IUDGEMENT

TNDIA UNDER lTS ORIGINAL

WRIT PETITION (CRIMINAU

AND VIDE SECTION 9 OF THE

oATEO 13.11.2024 rV THE HON'BIE SUPREME COURT OT

JURISDICTION IN wRrr PETITIoN (clvlt) NO' 29512o22',

NO. 162/2022 AND wRlr PEnToN lclvlL) NO' t2812022

O.P.LE. ACT, 1!t72 & sECnoN 8 OF THE O.P.L.E. ACT, L972

Letter No.)ltk t oatea. o6'o 3' 2o29

Madam/Sir,

qlGR fl?se,6qr - argangag-ltO - flaaqllQ ' 
q'l - ao€e?l

Below are the detalls of the vlolatlon done by you '

1 Nature of the Violatlon - {House / ShoP / Wall / Others ) -
nd Dum ofW te o a an Po h n

a D

GoDlnathour GP

2. Detalls of the vlolation -
nd w a an n

a

Plot No. Khata No. Form of violation
Mouza

se6eugoooo
olooolqo

570 L26
Waste dischaGe

and dumPing

3. Documents to be verified -
sistered Sale

Co G ment ndRecord s R R or
a

Deed or su ortin do en

4. Date & Time of Hearing -
. 14/03/2025 lFridavl at 11130 AM

5. Plac€ of Hearing / Deslgnated Authority for Hearing -

il n Taha Puri
a

Therefore, You are requested to take necessary steps for not dlscharging or

of waste into Chandan Pokhari' GoplnethPu r GP. You are also requested
dumping

nt at the said date, time and Place in Person or through Your
to be prese

resentative for a hearing along w ith required documents failing
authorized rep

er law
which necessary preventive action shall be taken as p

-l-rr-,e-a.-4- 
C-o Pt 0 t I0

gM,fi
DeputY colle(ro.,

trtr{lrlal. Collecto, ilc 9,rfi

.H^{

fllffi

N.y 
rahasild

ffi*,
7f, Pu

t
n
l2o, ,
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I

OFFTCE OF TAHASILDAR' PURI

NOTICE A5 PER JUDGEMENT DATED 13.11'2024 SV THE

INDIA UNDER N5 ORIGIIIAL

wRrPErmoN (cRlMltlAq ilo.

Lett€rNo. l)[1 toata'

Madam/slr,

6utelelqlLsfleEQ eor e

HON,SU SUPREME COURT OF

n

n an

dRe ROR or Resistered Sale

moN (clvll) NO. 295/2022'
JT'REDICNON IN WRIT PEf

NO. 328/2022
162/2022 AND WNTT PETITToN lclvlL)

O6'03'202f

elaQ er_-_qglao, g - ffir
,

Below are the detaik of the vlolatlon done bY You '

Nature of the Violatl,on - (House / ShoP / Wall /Others)-
1

2. Detalls ofthe violation -

merts to be verlffed -

a

3. Docu
a

I

a

I

-fr-al-o Co

m Lan

Deed or Arw suoDortlnq documents

4. Dat€ & Time of Hearlng -
. 14/B/m25 (Fridavt at 11:30 AM

5. Place ol Hearing / Deslgnated Authority for Hearing -

. Tahasll O{fice' Puri / Tahasildar' Puri

Therefore, You are requested to take necessary steps for not dlscharging or

dumplng of waste lnto Chandan Pokhari, GoPinathpur GP' You are also requested

to be Present at the said date' time and Place in Person or through Your

authorlzed ngpresentatlve for a hearing along wlth requlred documents failinS,

whlch necessary preventive action shall be taken as Pe r law.

0 lo6
P

9

Ta asildar, un

Deputy coilccto.,

,bct D" ccttelfr

adonvlolofmrFoKhata No'Plot No'Mouza

Comme rclal

Waste dischar8e

and dumPing126s7L6soesqogeq
ola€elqe

ludldal, Collectorate htt'

e1.\

Purr soda

2o lt
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ORIGINAI. JURISDISNON

MrNAt) NO.162/2022

Mouza

666Qsqe80o
0lo€0lqe

L4

,BtE SUPREME COURT OF

IN WRTT P TINON(crvlt) No. 29512022'

WRff PETITION (clvlL) No. 328/2022
AND

OFFICE OF TAHASILDAR PURIt

NOTICE AS PER JUDGEMENT DATEO 13,11'2024 
gY THE HoN

INDIA UNDER ITS

wRIT PETlrloN (cRl

Letter No.I3 +o /

Madam/Sir,

oaea' 06' 03' 2039

66gs sl,llQ, oel - 6el oul6'

Below are the detailr of the violation done by you -

el6 - gelqo, alaglG'- $6alc'o

- (House / ShoP / walt/others)-
1 Nature of the Violation

a D a m

Pokharl Gooin rGP

2. Detalls of the violation -

Di a m in w fro ho h n an Pok afl

a f

I

h chan a

h

a

572 t26

o?

Waste discharge

and dumPinB
Commercial)

OR or Registered Sale3. Documents to be verified -
of La R

D4or
4. Date & Time of Hearlng -

03 Ft d 1

I Offi ufl il n
5. Place of ttearing / Designated Authority for Hearing -

h P

d to take necessary step s for not discha[ing or

Therefore, You are requeste

dumPlng of waste into Chandan Pokhari, GopinathPur GP' You are also requested

to be Prresent at the said date' 6me and Place in Per'On or through Your

authorized
which necessary Preventive action

representative for a hearing along with requ

taken as Per la

lred documents failing

0clol llo){
Trcaq C, r"d Tahasild

a

o
Dep

ai*t
"fi+'(S

\),Y
t

Khata No.
lati noovlolmIFo

Plot No.

trrr{lrlal. Cnllectorate Prtr

otte.s.\

shall be

tlock
Purt StCcr

ar, Pun
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OFFICE OF TAHASILDAR, PURI

tt.11.2024 trY THE HON
,BLE SUPREME COURT OF

NOTICE AS PER JUDGEMET{T OA'ITO
ON tN WRTT PETITION crvll) NO' 2;9512022,

INDIA UNDER m oRlGtNAt luntsDlcrl
WRrT PENIION crvll) NO. tzal2022

CRIMNAU No,162n022 AND
wRlT PETnloil (

btter No. 39?l-t oatel. 06, ol'l'olf

"""lf},u 
Gc'elqFIl'Gsg 6Q6cat' et6 -qetot' q'lQsr* - 6eeri

Bebw are the

1. Natu

detalls ol the vlolatlon done by You '

- (House / Shop/Watl/Othen )
re of the Violatlon

chand a

a

Gooinadiorir 6P

2. Details ol the vlolation -
a

rm ol vio
Khata No. Fo

Plot No.
Waste dischargu

& dumpintsso6eugoooo
eloeolqo

s79 125

3. Documents to be verified -
. Coov of Govemmei't Land Recordl '(RoRl 

or

6IJo' l* suooottlnE documents

Re Sale

4. Date & Tlme of Hearinf -

. 14/03/2025 (FrL I at 11 r30

5. Place of Hearing / D'rsignated AuthoritY for Hearlng -

Pu
I

for not discharging or

Therefore, You are requested to take necessarY stePs
u are also requested

dumplng ol waste int't Chandan Pokha ri, GoPinathPur GP' Yo

n or through Your

nt at the said date, time and Place in Perso
documents failing

to be Prese
presentative lor a hcering along with requlred

authorired re
action shetl be taken as Per I

which necessa ry Prevenfve

o6 o)
-l-rcoaP CoP( Tahasildar, P

0
Depttty

MoutB

tur0rlal, Collectot ete Prrr

a*.n|n

llock
fun Sudc/

url

o2f
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER 
'UDGEME

NT OATED 13,11,2024 8Y THE HON,BLE SUPREME COURT OF

INDIA UNDER TTS ORI€INA L JURlsDlcTloN lN wRlT PETITIoN (clvlL) NO' 29s12o22'

wRlr PErlrloN lcRlMlNAt) Mr. 152/2022 ANO wRlT PErlTloN (ClVlL) NO. 32E12o22

Letter No. dllrl I aarrra. 0 6' a 1' lo2S

Madam/Slr,

qq,e 6160Q 6et - aeo 66OQ, AlqolQ. Ge6il

Below are the details of the violafion done by you -

1. Nature of the Violation - (House / Shop / Wall lOthers)-
Dlscha Dum of Chanda Pokha

Gooinadlour GP

2. Details of the violation -
oDl nd Du tn f an n lt

3. Documents to be verified -
Copv of Government Land Records (ROR) or ReFistered Sale

a

Deed or Anv supPortins documents

4. Date & Time of Hearing -
c 141o3 lFri at 11:30

5. Place of Hearing / Designated AuthoritY for Hearing -
. Tahasi I Office, url I Tahasil dar. rl

which necessarY Preventive action shall be taken as pel law'

Therefore, you ane requested to take necessary steps for not discharging or

dumping of waste into Chandan Pokharl, Gopinathpur GP' You are also requested

to be present at the said date, time and place in person or through your

authorized representative for a hearlng along with required documents failing

Tt-*n cnPt Tahasild
0
a

lo
Pu

I
f,

)12
ri

Deprr tvc

Form of violationKhata No.Plot No.Mouza
lit aste dlschar8e

& dumptngt26666eElqe66s
alao6lqo

578

ttrrlirlal, Collector irie Brrr,

-+t"'{..f

to"tW
02f
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OFFICE OF TAHASILDAR' PURI

EMENT OATEQ 13.11'2024 BY rHE HON'8LE SUPREME COURT OF

NOTICE AS PER 
'UDG INAL JUBI!il'ICTION IN WRIT PmrloN (clvlt) No' 29512022'

INDIA UNDER ITs ORIG

No. r52l1022 AND WRIT PENNON (clvlL) NO. ,aEl2a2t
wRnPmnoN(cntMlllAu

rctter no.LlAl mgd' o 6'o l' )ot9

Madam/Sir,

e1fl gtgg6€! --g!9-B!6Q, e[6-: sft'-c'Iqgle - 6adr

Below are the

1. Natu
a

detalls of the vlolation done by you '

re of the Violation (House / ShoP / Wall / other ) -
of to and n a

G our GP

2, Details of the vlolatlon -
n rI

a

Khata No. Form of violation

3. Documents to be veriffed -
or TIstered Sale

a

Deed or

4. Date & Tlme of Hearing -
. 14/03/2025 lFridav) at x1:30 AM

5. Place of Hearing / Designated Authorlty for Hearing -

. Tahasil Ofrce' Purl / Tahasildar' Puri

dlscharging or

Therelore, You are requested to take n€cesgary steps lor not
also requested

dumping of waste lnto Chandan Pokhari, 6oPlnathPur GP' You are
through Your

to be Prese nt at the said date, time and Place ln P€rson or
uments failing

authorired rcP resentative for a hea n8 along wlth required doc

preventive action shall be taken as per law
which necelsary

l2o=Tr.p* c "p\ Tahasild

DeputY Co

uF),a1fr
-/aT\tlletto', .&octDrrWm"n

Pldt No.Mouza
Waste diichaBe

& dumPlngt265Tl66mQPlqaOOO

oncatqo

hrdirlal. Cnllectoi ete Pr r''

altes{

friri 5r..q,
cat

t{
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER TUDGEME$T DA.GD 13'11'2024 8II THE HON,BIE SUPREME COURT OF

NOIA UI{DER TTS ORIGIIIAL 
'URISDICTION 

IN wRrT PETmON (clvll) NO' ?9512022',

wRrT PETITIoN (cRlMIllAt) ilo. 162,/1022 AN D wRlT PgTlTloN (crvrtl No. 32812022

Lctt€r No. xl-Lal Dated. O6,ot.)otf
Madam/Sir,

qem6 6A0 OA : 6n8 Ofiq, g6-- Qeal' elssle - 6edl

Below are the details of the vlolation done by you -

1. Natu
a

re of the violation - (House / ShoP / walt / otherc ) -
to ri

m

Go olnattrPur GP

2. Detalb of the violation -
olscharge and Dumoinsof chandanPo khari

a

t

3. Docum€nts to be veriffed -

Form of violation

Waste dlscharge
& dumPlng

R or Rerlstered Sale

Plot No,

d sa

Deed or Anv suooorting documents

4. Dete & Tame of Hearing -
r1 4lOt 23lFrldavl at 11:

5. Place of HEaring / Deslgnated Authority for Hearing -

r Tahasil Office, Purl / Tahasildar' Puri

Therefore, You are requested to take necessarY steps for not ditcharglng or

dumplng of waste lnto Ch.ndan Pokhari, GoPinathPu r GP. You are also requested

to be Present at the said date, time and Place in pe6on or throuBh Your

authorired rePresentative for a hearing along with required documents failing

which necessary preventive action shall be taken as Per law'

I /t
Tahasildar, Puri

0 3ll
=Tn-ol-C Co rd

d
'd

rr
DeputY o e

I

l(hata No.Moura
tz6582

1S5563
eor6eugeoeo

on@lqo

turlhlal, Crrlleclor ete Prrr

a,fier{e

- ltrr{ Sodar

t2{
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- a.Y - --Annext-lr<-o

oEt00 qfr6 Qtejqtns
qo1 qoo, qo1

^r*rrir.C /l

I €16' std 6010, q61

989oo9
Water Works Road,Put

752002
,-<

OFFICE OF THE PANCHAYAT SAMITI

PURI SADAR,PURI

or -bouri@ni .ln

ori.bDUrl@sm ail.com

Letter No: $q6 nate: l al 1 "o'.E
To,

Sub:

The Sub-Collector, Puri-Cum-lnterim Trustee' Sri Nilakantheswar Dev

Permission for execution of works towards Renovation and Reiuvenation of

Chandan Pokhari at Gopinathpur GP by the Gopinathpur Gram Panchayat'

orderDated06.02.2025inoANo,193of2023/EzofHon'bleNGTEZ

This office letter no 451 Dt' 29'01'2025 communicating proceedings of the meeting

regardingimplementotionofordersofHon'bleNGTin0ANo'193of2023/EZlilledbv

Sri Madan Mohan Rout Vrs Sri Sri Ni/aka ntheswar Dev ond others'

order Dt 05.12.2024 in oA No' 193 of 2023/EZ of Hon'ble NGTEZ'

Ref:

Sir,

In inviting reference to the sublect cited above' I am to say that for compliance cf

the orders of Hon'ble NGI EZ Dt 05'!2'2024 in OA No' 193 of 2023lEZ' a meeting was

conducted with the trustees of Sri Nilakantheswar Dev' PRI members' Local gentries etc

around the Chandan Pokhari' Gopinathpur and the proceedings thereof was

communicated to your good office Vide this office Memo No' +52 DL 29'0t'2O25 '

Now,Hon'ble NGT' EZ Vide Order Dated 06 02'2025 in 0A No' 193 of 2023lEZ has

directed to file a monthly action taken report on the remedial measures suggested in the

meeting recorded in its proceedings'

Therefore, you are requested to kindly accord necessary Permission for

execution of works towards Renovation and Reiuvenation of Chandan Pokhari at

Gopinathpur GP by the Gopinathpur Gram Panchayat for further necessary action at this

end.

tTru-n-oco
P Block fficer

De
ludldal. Collecto.ate gtlf

odtesl

taocrc
rl Sailot

cNr

op

Pg-7/2.......
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- As- //2//

/a
/ ,'MemoNo. atD- Dt. e)r,l'":{

copy forwarded to Sarpanch/pEo Gopinathpur Gp for information and necessary action.

/
BIock p t cer

Memo No. b 1{ Dt. t ,4>l'-*<
copy forwarded to Endowment Inspector,puri for information and necessa action.

Block D m cer

MemoNo. b'11 nt. /& $ltOr{
Copy forwarded to Collecto[puri for information and necessary action.

Block Devel cer

***** ** ** * ******:{.**++*r!

Pur{ Sadar

-Frtou c, F? .+*+4

hrdlrlal. Coltectot rt€ Prtr'
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&e - Anne xu rrp - +l/c,

sptqo qfr6 e6i,{ms u,n" nld 1n,", q",
qol aoo, qo1 fl,H:;:." Road,puri

752002
OFFICE OF THE PANCHAYAT SAMITI

PURI SADAR,PURI
orl- ouri(0 lc.ln
o ri.b o u ri@ema il,co m

Letter No!4f7GF Date: V'oy.2ry
.d_\

To

Tt e Collecto4 Puri

Sub: I\ionthly actlon taken report for rie Month of March zozs regarding

inrDlementation of orders of Hon'ble NGT Dr os.Lz.zoz4 in oA No. t93 of z0z3 /EZ
filk.d by Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others.

Ref: ! tis OfJtce Memo No. 2119 Dt. 28.03,2025 forwording the proceedings of meeting Dt.

2 7. 13.202 5 regordjng implementation of orders.

Th,: Offiee'Lbtter No. 7442 Dt. 06.03,.2025 regording oction taken report for the month

of Fe.\.uary 2025.

This (t,l.ice Letter N0.696 Dt. 12.02.2025 addressed to Sub-Collector-Cum-lnterim Trustee,

llilokantheswar Dev.

This Office Letter No.711 Dt. 13.02.2025 addressed to TahasildanPuri

O ',ler Doted 05.02.2025 in OA No. 193 of 2023/EZ of Hon'ble NGTEZ

Titi: ,{fice lefter no 451 Dt. 29.01.2025 communicating proceedings of the meeting

regarding implementation of orders of Hon'ble NGT in OA No. 193 of2023/EZfilled by

Sri Madan Mohon Rout Vrs Sri Sri Nilokantheswar Dev and others.

Ot*r Dt 05.12.2024 in OA No, 193 of 2023/EZ of Hon'ble NGTEZ.

Sir,

ln inviting reference to the subiect cited above, I am to say that for compliance of

the orders of Hon'ble NGT EZ Dt 05.t2.2024 in OA No. L93 o( 2O23 /EZ, a fleld visit was

conducted on 27th March 2025 by Sub-Collector,Puri and a meeting was conducted

thereaftgr in presence of the undersigned and Tahasildac Puri. The petitioner and Local

Revenue ln

#:-rir,i-Ree! -P?

DePutY
hr.firlal. Collectorate Pt rr

sent.

PE-U3...--
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I
Now,Hon,ble NGT EZ Vide Ord

directed to file a monthly action taken

meeting recorcled in iB proceedings.

//z//

er Dared 06.02.2025 in OA No. tO3 of 2023 /Ei has\ .

report on the remedial measures suggested in the

In this regards following action has been taken in tlre month of Ma.clr ZOZS:
r'. Removar of water Hyacinth, water weeds and srudge in the pond area has

been .,ken up by Gopinathpur Gram panchayat under puri sadar Brock and
wifl be completed by First Week of April 2025.. fphotograph Enclosed as
Annexure-A).

2' Tahasildar; puri has initiated the process of enforcement to stop waste water
drainage by Households and Commercial Establishments around Chandan
Pokhari by issuing noIces to the identified persons. [Annexure-BJ.3' Regarding desiltation of Pond, Proper lined embankment and construction
of drainage it has been decided vide meeting Dt. 27.03.2025 to go forthrough demarcafion of the pond area by Tahasildar,puri, folowed by aproposal to be submitted by Sub_Collector-Cum_lnterim Trustee of theendowment property seeking necessary action from the commissioner ofEndowments, Odisha to remove encroachments. Thereafter, keeping in viewthe fund constraint of the Gram panchayat, it was decided to seekpermission from the Commissioner of Endowments, Odisha to allow theinterim Eustee to incur expenses offund ofthe deity for desiltation ofpondas well as construction of lined embankment around the pond

(Annexure-C).

This is for your kind information and necessa

Memo No. air4 G,I, ot. ?alort w1i
Copy forwardea to sarpancti'7-J[;, t;;;r,

yk",'llif;rme"
PX a*te-r'teJ

,bcklr,llblnmtffirrt
htrl Stdrit ---. 

.

thpur GP for information and necessary action.

,^"Ur"rror@rM
DWkDe:EW,uNO!frc.t

information and necessary ,fol6[scdar --
Memo No. fll
Copy forwarde
Tto4 a"

De 6

fr r.li.ial. C.rllector ate &lr

Block Develo ce
ll*klrlachprntore.--

t
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,--ag

/
I MemoNo. 7r<t16* ot. ;.-r".or^l/U/

Copy .forwarded to The Sub:Collectori Puri-Cum-lnterim Tiustee, Sri Nilakantheswar Dev/
Endowment lnspector,puri for information and necessary action.

,,,fuffi,officer
,lrrrkDrltrylllr.r*qbt

t hr{grdcr

tk""-- 
C"

De

P( a*t",.{9

trrrllrlal, CnlleCtor ate hrd
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ANNEXURE-B

OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON'BIE SUPREME COURT OF

rNDrA UNDER rTS ORIGTNAL JUR|SDTCTTON rN WRIT PETTTTON (Crvrl) NO. 29s12O22,

wRrT pETrTroN (cRlMtNAL) NO. 162/2022 AND WRrr PETTTTON (CrVrL) NO. 328/2022

Letter No. r 36+ / Dated. O 6 'o l. 2opf
Madam/Sir,

eaoe Fr6e 6 - eogR6e_, Ql - efl, et- 6e6ti

Below are the details of the violation done by you -

1. Nature of the Violation - (House / shop / Wall / otheB ) -
o Discharee and Dum oine of Waste to Chandan Pokhari,

Gopinathour GP

2. Details of the violation -
o Discha and Dumolnp of Waste to Chandan Pokhari

Mouza Khata No. Form of violation

eorOaagoooo

anoorqo

3. Documents to be verified -
r Coov of Government Land Records (RO Rl or Resistered Sale

Deed or Anv su oortins documents

4. Date & Tlme of Hearing -
.14 03 2025 Frida t u:30

5. Place of Hearing / Designated Authority for Hearing -
. Tahasil Office . Puri / Tahasildar, Puri

Therefore, You a

dumping of waste into

to be Present at the

authorized rePresenta

re requested to take necessary steps for not discharging or

Chandan Pokhari, 6opinathpur GP. You are also requested

said date, time and place in person or through your

tive for a hearing along with required documents failing

which necessarY Preventiv e action shall be taken as Per law'

'I-tcr-r-l or.( -+*t-{ 6
P
loI

Y
Dep

lrrdirial.

Plot No.

waste discharge
& dumping

t26s76

Collector ate Pttr'

Tahasild
0

df, un "
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OFFICE OF TAHASILDAR, PURI

NOTI CE AS PER JUDGEMENT DATEO 13'11.2024 BY THE HON'BLE SUPREME COURT OF

INDIA UNDERlTsoR|G]NALJURlsDrcnoNlNwRlTPETlTloN(clvlL}No.29s|2o22,
wRrT PETlrloN (CRTMTNAL) NO. 16u2022 AND WRIT PErlTloN (clvlLl No' 328120?2

AND VIDE SE TION 9 OF THE O.P.LE. ACT, 1972 & SECTION 8 0F THE O'P.L'E. ACr, 1972

,"o", xo.,l36 I oava. o I 'o 3' 2o29

Madam/Sir,

elqofleqQ , Qgt - gtgQ Qggg, eL6-:t-qoqle-/ Ql - qoo@

Below are the detalls of the violation done by you '

1. Nature of the violation - (House / Shop / Wall / others ) -
h a Du to a nP kha

GoDlnathPur GP

2. Details of the violation -
oDi ch da Po an

Moura Plot No. xhata No. Form of violation

606eEqosao
onoolq0

s70 126
Waste discharge

and dumPlng

3. Documents to be verified -
or ReEistered Sale

Co ol rn nt ndR rds ROR
a

Deed or su orti nE documents

4. Date & fime of Hearlng -
.14 l03 202slFrid at 11:30 AM

5. Place of Hearing / Deslgnated Authority for Hearing -

o Tahasil offiee. Puttl h ildar. Puri

Therefore, You are requested to take necessarY steps for not dlscharging or

dumping of waste into Chandan Pokhari, GoPlnathPur GP. You are also requested

to be present at the sald date, time and Place tn person or throuth Your

authorized rePresentative lor a hearing along with required documents lailing

ntive action shall be taken as Per law
which necessarY P reve

-ln-o.rq Co?t otl<--a
c I0t0

e5
Dep

tudlrlal, Collectot ate Prr ''

14
TahasildOf, Pun

l2o ,r
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{
OFFICE OF TAHASILDAR, PURI

NOTICE A5 PER JUDGEMENT DATED 13.11,2024 BY THE HON'BLE SUPREME COURT OF

rNDtA UNDER tTS OR|G]NAL JURISDICflON tN WRIT PET|TION {CrVrL) NO. 29512022,

wRrr pETrTtoN (cRrMrNAt) No.76212O22 AND WRrr PmTlON (CrVrL) NO. 3.281?,022

LetterNo. lSSq ts"1"4. 06,03'|ogf
Madam/Sir,

6_U!_aL Ftqg -qgtlqe .QQl 8rqe0 ,--g-or erQQ-, Qr : sol09- 9l - Qq6Yr

Below are the details of the vlolation done by you -

1, Nature of the Violation - (House / Shop / wall / Others ) -
o Dlscharre and Dumolne of Waste from shoo to Chandan

Pokhari, Goolnath our GP

2. Details of the violation -
r Discha and Dumoins of Waste from Shoo to Chandan Pokhari

Moura Plot No. Khata No. Form of vlolation

6s6eugagoo
ooeorgo

571 126
Waste discharge

and dumping
(Commercial)

3. Documents to be verified -
o CooY of Government Land Records (ROR) or Resistered Sale

Deed or Anv suooortl docu nts

4. Date & Time of Hearing -
. t4l0! l2O25ltri avl at 11:30 AM

5. Place of Hearlng / Desitnated Authority for Hearing -
o Tahasil Office, Puri /Tahasildar. Puri

Therefore,youarereque'tedtotakenecessarystepsfornotdischargingor
dumping of waste into Chandan Pokhari, Gopinathpur GP' You are also requested

to be present at the said date, time and place in person or through your

authorizedrepresentativeforahearingalongwithrequireddocumentsfailing
which necessary preventive action shall be taken as per law.

-l-ttsoo Co PY 0 0 09

l\N
Dep cto.,

trrrticlal. Collector ate Pr rr'

aiee{ "1 a asildar, Puri

ot,
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oFFlcE oF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13,11.2024 BY THE HON'BLE SUPREME COURT OF

INDIA UNDER ITS ORIGINAL JURISDICTION lN WRIT PETmON (ClVlL) NO. 29512022'

wRlT PETTTION (CRIMINAL) NO. 162/2022 AND WRlr PETlrloN (clvlt) No. l2tl2o22

tetter No.I3 +o / oated. o 6' o 3' 2o 3 9

Madam/Sir,

66qq oLlm,6ol - got oLlF, e6 - $olgo, alqgn - e6alae

Below are the detalls of the violation done by you '

1. Nature of the Vlolation - (House / Shop / Wall / others ) -
a arEe and Dum na of ste from shoo to Chandan

Pokhari . GoDinathour GP

2. Details of the violation -
Dlscharee and DumD ing of Waste from Shoo to Chandan Pokharia

3. Documents to be verified -
rC of Government Land Records lRoRl or Registered Sale

Deed or Artv suooorting documents

4. Date & fime of Hearlng -
t l4l03l2025 lFridavlatl1:3OAM

5. PIace of Hearing / Oeslgnated AuthoritY for Hearing -

r Tahasit ofli .Puri / Tahasildar. Puri

Therefore, You are reques ted to take necessary steps for not discharging or

dumping of waste into chandan Pokhari, Gopinathpur GP' You are also requested

to be present at the said date' time and place in P€rson or through your

authorized representadve for a hearing along wlth required documents failing

which necessary preventive action shall be taken as Per la

-R 
"a c-pt I

Tahasildar,
ot {lto2

ri
0t
Pu

le',r
!r rrtirial. C(,ll('(1(lr 'rrr' )'-'

Mouza PIot No,

66Gelaqogoo
oneolqa

572

Khata No. Form of viola6on

126
Waste dlscharge

and dumPing
(Commercial

^+"s'f
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OFFICE OF TAHASILDAR, PURI

NOTICE A5 PER JUDGEMENT DATED 13.11.2024 BY THE HON'8IE SUPREME COURT OF

rNDrA UNDER ITS ORTGTNAL JURISDICT|ON lN WRIT pETtTtON (Ctvtt) NO. 29512022,
wRrT PETTT|ON (CRTMTNALI NO.t6212022 AND WRIT PEITION (Ctvtr) NO. 32812022

tuetter No. I 9 L!- / oated. 0 6, o ],Aolf
Madam/Sir,

6e9fl6 6ect qrfl1- 6sg 6o6aat, GtO -qcto1, q'tsgte - Feoi

Below are the details of the violation done by you -

1. Nature of the Violation - (House / Shop / Wall / Others ) -
r Discharse and Dumpins of waste to Chandan Pokhari,

60DinathDur GP

2. Details of the violation -
o Discharse and Dumoine of Waste to Chandan Pokhari

666QtelqQgo8

aneorqa

3. Documents to be verified -
o Coov of Government Land Re rds (RORI or Registered Sale

Deed or Anv supporting documents

4. Date & Time of Hearing -
o 14lotl2o2s lFridav) at 1 :3O AM

5. Place of Hearing / Designated Authority for Hearing -
o Taha I Office. Pu ri / Tahasilda r, Puri

Therefore, you are requested to take necessary steps for not discharging or

dumping of waste into chandan Pokhari, Gopinathpur GP. You are also requested

to be present at the said date, time and place in person or through your

authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per la

-Irua- C'

Depr ol

PU

,\y
)

o6 o)

arctn,,

Mouza Plot No. Khata No. Form of violatlon

579 L26
Waste discharBe

& dumping

Itrrlirlal, Collector at(' P,rr'

a4le".l. Tahasildar, Puri

o2t
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OFFICE OF TAHASILDAR, PURI
NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON'BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAT 

'URISDrcNON 
IN WRIT PETITION (CIVIT} NO. 29512022,

wRtT pETtTloN (cRtMtNAL) NO.t62l2022 AND WR|T PETITION (crvlr) No. t2812O22

Letter No.rl3 ?,.,/ oated. 0 6, o t, 2o2S
Madam/Slr,

qae 6r6oe 6or- aoe o6eQ, stQsm - 6Qdt

Below are the details of the violation done by you -

1. Nature of the Violation - (House / Shop I wall I others )-
a Dischame and Dumoi nc of Waste to Chandan khari,

Gooin our GP

2. Details of the violation -
r Dlscha and Dumo ne of Waste to Chan dan Pokhari

3, Documents to be veriffed -
r Copy of Government Land Records (ROR) or Reglstered Sale

Deed or Anv suooorti ng documents

4. Date & Time of Hearing -
r 14/03/2025 (Fridavl at 11:30 AM

5. Place of Hearing / Designated Authorig for Hearing -
. Tahasil Office, Puri / Tahaslldar, Puri

Thereforc, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested

to be present at the said date, time and place in person or through your

authorized representative for a hearing along wlth required documents failing

which necessary preventive action shall be taken as per law,

-T.".,
e
r,

MvY
De o"

Mouza Plot No. (hata No. Form of vlolatlon
6a6el8qogeo

aneorge
s78 t26

Waste dlscharge
& dumplng

tltdirlal. Collector 'rte Prrr

6-*.fe-s.t"1
Tahasil

.0
da

lo)
Puri

lt0l{
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OFFICE OF TAHASILDAR, PURI

NoTlcE A5 PER JUDGEMENT DATEo Ll.LL.2o24 BY THE HoN,BtE SUPREME coURT oF

tNDtA UNDER ITS ORIGINAL TURISDICTION lN WRIT PETITION (Clvlt) No. 29512022,

wRrT PETTTTON (CRIMINAL) NO. 162/2022 AND WRlr PErlrloN (clvll) No. ,2812022

Letter No. 2'14\ | Oaten.06,o3' 0 ,

Madam/sir,

ota etgQ 6-q-. qoqstoo E0-a-on,-9lg8rB 6G6Y-r

Below are the details of the violation done by you '

1. Nature of the Violatlon -(House I shop lWall / others ) -
. Discharse and DumEI of Waste to Ch andan Pokhari.

Gooinathour GP

2. Oetails of the violation -
r Dis rce and Dumoine of Waste to Chandan Pokhari

Mouza Form of violation

3. Documents to be verified -
oCo ofG ernme Land Records ROR or Registered Sale

Deed or Anv suoPortins documents

4. Date & Time of Hearing -
.14 o?12o25 (Fridavlatl 1:30 AM

5. Place of Hearing / Designated Authority for Hearing -

r Tahasil Office, Puri / Tahasildar. un

Therefore, You are req uested to take necessary steps for not discharging or

dumping of waste into Chandan Pokhari, Gopinathpur GP' You are also requested

to be Present at the said date' time and place in Person or through your

authorized rePresentative for a hearing along with required documents lailing

which necessary preventive action shall be taken as per law

-Tqul c"P\ a*t"rl*J

0'.11P6

DePtltY Collr'rJn.,
ludirlal, Collectot ate 9r r ''

Plot No. Khata No.

Waste dis€har8e
& dumping

606elagosoo
arooolqa

ST' L26

Tahasild
l2otu
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oFFtcE oF TAHASILDAR, PURI

NOTICE AS PER JUOGEMENT DATED 13.11.2024 BY THE HON,BTE SUPREME COURT OF

IND|A UNDER rTS ORIGiNAI JURISDICTION lN WRIT PETITION {Clvlt) No. 29512022,

wRfr PETTT|ON (CRtMlNAt) NO. 162/2022 AND WRlr PErlrloN (clvlt) No. 32812022

Letter No. 2 3?4 t O"t a.

Madam/Sir,

qerfl6 6oa 6ot -, QtQe fl6Q, er6 - QoQl, G'logln - 6cqi

Below are the details of the violatlon done by you '
1. Nature of the violation - (House / Shop / wall / others ) -

r Discha tze and Dumo lnr of Waste to Chand n Pokhari.

06 , 01.)otf

a

Gopinathpur GP

2. Details of the violafion -
o Discharee and Du moins of Waste to Chandan Pokhari

Mouza Khata No, Form of violationPlot No.

Waste discharge
& dumPing

666QBqOgos

aneelqo

s82 t26

553 156

3. Documents to be verified -
nd Re ROR or Rec istered SaleoC ofG rnment rds

Deed or Anv suooortine documents

4. Date & Time of Hearing -
t4l0312025 lFridavl at 11:30a

-TralP

5. Place of Hearing / Designated Authority for Hearing -
. Tahasil Office . Puri / Tahasi ldar, Puri

which necessary Preventive action shall be taken as per law

Therefore, you are requested to take necessary steps for not discharging or

dumping of waste into Chandan Pokhari, Gopinathpur GP' You are also requested

to bL present at the said date, time and place in person or through your

authorized representative lor a hearing along with required documentt failing

06 /r9uPa

DePtttY o

trt rlal, Cnllectotete Prrr

.)l 
"r4 Tahasildar, Puri

llt ts
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 1?.I,^.2O24 BY THE HON'BIE SUPREME COURT OF

rNDtA UNDER rTS ORTGINAL JURISDICTTON lN WRlr PETIION (ClVlL) NO. Z9S|2O22,

wRrr pETrfloN (cRrMrNAtl No. t6212o22 AND WRIT PETTTION {Clvrt) NO. ?2812022

Letter No, 33Vl 1o.t a. o6,ol')o)f
Madam/Sir,

aelol fl6Q 6:an n6e q!: Qqalel: agoeelolqdf sqo 66tlololaqo

Below are the details of the violation done by you -

1, Nature of the Vlolation - (House I Shop I Wall / Others ) -
r Discha and Dumoinn of Waste to Chandan Pokhari.

Gooinathpur GP

2. Details of the violation -
. Discha and Dumoins of Waste to Chandan Pokhari

Mouza Plot No.

eorCeuqoooo

anoorga
s62l6L9

Xhata No. Form of vlolation

25
Waste discharge

& dumping

3. Documents to be verified -
r Coov of Government Land Records RORI or Registered Sale

Deed or Anv suoPorting documents

4. Date & Time of Hearing -
o 14/03 lzo2s lFti avl at 11: AM

5, Place of Hearing / Designated Authority for Hearing -
. Tah sil Office . Puri I hasildar, Pun

which necessary Preventive action shall be taken as per law'

Therefore, you are requested to take necessary steps for not discharging or

dumping of waste into Chandan Pokhari, Gopinathpur GP' You are also requested

to be present at the said date, time and place in person or through your

authorized representative for a hearing along with required documents failing

'Tr::.n-p otrU

'$yq

0 i lo

DePtrtY

lrttfirlal. Col lector 'te 
P'rr'

atlesl-"f Tahasildar, Puri
9l2ttt
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ANNEXURE.C

F IN

'B G IN 9 BYS M A M H :tR s N T E

on 27'03'2025, a Joint visit ro the si* of chandan pokhari was conducted by sub colrecror,
Puril Block Deveropmcnt orificer, puri Sadar; Tahasirdar, puri Sadar; Revenue Inspector,
Biraharekrushnapur in presence of the petitioner !!4adan Mohan Rout ancl local genrries. h
was observcd that creaning of chandanpokhari ha.s been taken up by copinathpur Gram
Panchayat under puri sadar Brock by removing the rvatcr rvecds ,watcr Hyacinth and srudge
us per the decision taken earlicr.

Upon funhcr physical inspection of the boundary of the pond. it was found that though thc
total area of the pond as per the Revenue records is Ac.0.97 rvhich comes to 42,253 sq.Ft
approximately under "Jalasaya" Kisam. However, upon eye estimarion the present area of rhc
pond appears to be less than that of the recorded area with encroachnents along the
embankment, thc exact exteat of which shafl be determined aftcr a thorough demarcarion of
the plot. It is a settlcd proposition of law that no construction shall be carried our on
"Jalasaya" Kisam Land. Keeping in vierv *re burden of wor?toua because of the frnancial
year closure, the Tahasildar, Puri is directed ro conduct a lhorough dernarcalion a5d

determine the exact extent of encroachment and the rype ol encroachment soon aftcr the end

of lvlarch 2025.

'R-o.o=q c.o

Funher, it has conre to the notice that those persons around rhe adjoining areas ofthe pond

have constructed structures and havc also rentcd out those srucfttres to various shops anr!

oorntnercial establishments. It 'was observed that garbage is being dumped into the pond and

domestic wastewater is being discharged into the pond. The team led by the Sub Collcctor.

Puri stemly wamed the rcsidents and the shop owners in the adjoining areas of the pond not

to throw any garbage into the pond or discharge of domestic waste water into the pond. Upon

inquiry nnd interacting rvith thenr, it was ascertaintd that thc Occupants were constructing

structures, occupying and renting out propenies for both residential and commercial purposes

by illegally possessing the property of the deity. Furtheq it is trite larv that Deities are juristic

pcrsons with perpetual rninoritv and the cncroachers need to bc cvicted. But, as the propcrty

belongs to the deity and is not governmenl property, the Tahsildar is not empowered to

odlae.\

De 6 ct o.,

lrrdirlal, Cnllector tt€ Prrr'

encroachmenl cases for eventual eviction ol the occupants under the provisions of

108



L{ o'-

OPLE Act, 1972 and it is thereforc decided to move a requcst letter to the Commissioncr of
Endowment, odisha lor taking ncccssary action as per the provis.ions of Hindu Religious

t 
Endo*r.nt Act. Hence. tie present interim mrstee and the members ol'the interim trusr are

requested to send this proceeding to the Comrnissioner of Endowments for necessary action

for eventual eviction of encroachers as per law after a thorough demarcation by the Tahsildar,

Puri.

Regarding outlet for dischargc of water out of the Chandan Pokhari, it was observed that on

lbur sidcs, thcrc are agc old structures (rcsidential and commercial) and afier thorough

demarcation, technical evaluadon and handover of the properties of the deities to the Interim

Trust board, action as deemed propcr and as pcr technical feasibility, will be uken for

discharge of the cxccss watcr during rainy season.

It has bcen decided to move to the Commissioncr of Endowments with a rcquest to take

necessary steps (as per Section 25 arid 68 of the OHRE Act, l95l) for handing over of

possession of the properties of the Deities to the Interim trustee and the Interim Trust Board

constinlted vide order No. 8259(3) Dated 2l .09.2024 of the offrcc of the commissioner of

Endowments, Odisha, Bhubaneswar.

11 is pertinent to quote section l6-A of Shri Jagannath Temple Act, 1955 regarding renroval

of encroachment from the Temple land,

" l6-A. Removal of encroachnent oJ'Tenple Land :'
(l) The provisions conrained in the Orissa Pret'entiotr o'f Land Encroachment [Ac't'

1972J[Orissa,4cl6oft972]shallbeappticable'aslarasmaybe'inrespectofunawhorized

occupalion of any land belonging to the Tanple as if it werc ptoPer|v o!'Govenunefi $'ithin

the neaning of that Act.

12) fChief Administrator] mu2- with rhe prior uppruval qf the Co'nmittee' make an

application for taking up appropriale proceedings uruler the said Act to the

aulhori ry--cornPetent there under and lhereupttn il shatl be lawful for such authoti4' to take

dction in accotdance with the provisions conlained in har Act"'

.-Ti.""a c*q ,*-o'l

De
trrfirlal, Cnllectorate Prrr

I

^lo.,
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Therefore' it has been decided to rcquast the commissioner of Endowments, odisha.Bhubaneswar to move to the Government with suggestion to bring in neccssary amendmentsin the orissa Flindu Religious Endowments Act, l9-s I in light of section | 64 of ShriJagannath Temple Act 1955 in tlre best interest of properties of Deities_

Presentry *rc creaning of the pond is being done by the BDo, puri Sadar out of tic GramaPanchayat fund But keeping in view the fund constraint it has been decided that rhe interimtrust board should move a request proposal to the commissioner of Endowments for allowingthc interim trust board to incur cxpenscs from thc fund of rhe dcity for dcsirtation of thc pond
as well as ror construction of lined embankment around the pond iu order o comply the onrerof the Hon'ble NGT

lo9 lto2{ tu
BDO,Puil Sadar

2"
Taheslldar, puri

wM,-
Sub-Collectorlpuri

Memo No. Ail 5 Dt. A9 ' 0 9 - 2e r-r-
Copy forwarded to Sarpanch/pEe Gopinathpur Gp for information
action.

a d necessary

Block op t Officer
MemoNo. 2tt5 DL At -0)' 2a11'
Copy forr,rarded to Interim Trustee, Sri Nilakantheswar Dev/Endowment Inspector,puri
for information and necessary action,

Copfl a:lter*

Nirl
D ecto.,

trrrllrlal, Cnllectotete Ptrr
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/

MemoNo. Afi Dt. Ap " ol - )4 tq-
Copy forwarded to Tahasildar,puri for information and

T;;:ffi.fw.I
Memo No. Ell I DL Ay - 0 b )t D'l^
Copy forwarded to Sub-Collecto r,puri for in formation and necessary actio

Block fficer
MernoNo. 2l/9 Dt. A,0.0). Do21r-
Copy forwarded to Collector,puri for information and necessary action.

Block Derrcl^M#.".
* ** a* **** *'i * r!**'* * ** * * * *

-ftr-aoa c-pt -$nl'l

f)e e

;,r 7i.1.,i. ',itllei lor;'1( P'rr
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